AN

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDEREBAD BENCH
AT HYDERABAD |

0.A.NO,7/92

Between: Date of Order; 25.1.85.

V.Srinivasulu Reddy ..+Applicant,
A nd

1. The S.0.C., Talecomn,
Dharmayaram - 515 672.

2. Tha Telecom Uistrict FManager,
Ananthapur - 515 080,

3. The Director General, Telecom,
(Representing Union of India), .
New Delhi - 110 001.

++osRBSpONdants,

Counsel for the Applicant : Mr.C.Suryanarayana

Counsel for the Respondents : Mr.V.Bhimanna, Addl.“GsC.

CORAM:

THE HON'BLE SHRI A.V.HARIDASAN MEMER (3J)

.\—;J‘-«,r e e 3 ) E‘; L
THE HON'BLE SHRIRJRANGARAJAN .

S mﬁeﬂ“—c_—r‘,"

MEMBER (A)

conNtdess




BA_7/52, | _ Ot, of Order:25-1-85,

(Order passed by Hon'ble Shri A.V.Hsridasan,
flember (J3) ).

In this application filed under section 19 of the A.T.
Act, 1985, the epplicant who has rendered casual service under
the Respondent No.l is aggrieveq by the termination of his
service with effect 1-7-90, Hishprayer is that the termination
of his services without notice may be declared illegal,null

and void and a direction be issued to the Respondents to re-

junr? .

instat%ﬁin service with fullibback wages and with attendant
benefits and to cansider hiscase Por grant of temporary status

and regularisation, The applicant who was first taken as a

" casgual mazduaq/uith gffect from 13-8-83 had servéd intermitently

until 1-7-80, when his services were orslly terminated. ODuring

this period there has{bean breakfjand in ana’stratch, according to
~

him, he was prevented from reportdisg to duty on account of illness f
A

and hagkapplied For condonation of break along with a medical

certificate. The case of the applicant is, that the reapondentg)

/

without considering the fact that the applicant had been rendering

casual service for a fairly long time and had,praduced medical

hadne :
certificate to justify his absence,f: illegally terminated his

serviceg,

2. The Respondants in their reply havs caontendad thk

applicant @t no point of time completed 240 day- i

Knh(
The Respondents in para-2 of the reply given
e



the ssrvice and the gap in service of the applicant. Thay
contend that oppaccount of vnauthorised absence, which is
considered as break in sgrvice, he is nmt'éntitlgd to any of th;
beﬁzfjﬁg.ﬂlvﬁ?f oLiend

Ponaorant (&
Je However, ip the light—ef an interim order dt.6-1-92,

"
the applicant has been engasged and he is still continued to be
engaged. Ue have heard ths counssel for Eha partias. HNow that '
the applicant has already been re-engaged in service though on
the basis of interim order, it would be appropriates, if the
application is disposed of directing thes ﬁespmnjents to continue
the applicant in casual service so long as wark is availabls and
so far as his juniors are working and to consider the case of
ﬁhe'applicant for grant of temporary status and regularisation -
etc., in his turn in accordance with the rules and instructicns e
on tﬁfﬁéubject. In tha‘rESJlt, the applicetion is disposed of

with the following directions :-

(a)the applicant shall be continued in casual
service so long as work is availabde and his

juniors are working;

(b)the case of the applicant for grant of tempo-
rary status and regulsrisstion stc., in
accordance with the ruless and instructions

in that regard shall be considered in his turng

(e)the raspondeht No.2 shall consider the re-
presentation made by the applicant on 2-2-88
along with the medical gertificate dt.31~1-88
(Annexures A-2, A=3 and also A-4 dt.5-4-91)
Within a period of thrse months from the date

communication of a copy of this order.




P

The Respondent No.2 may, while cansidering
the said reprasentation give. an ppportunity

to the aspplicant to be heard in person.

4.
costs.
(R .RANGARAJAN) (A.V . HARIDASAN) i
Member (A} | Member (3) {: -
Dt, 25th January, 1995,
Dictated in Cpen Court. _ =,
—— 3 | S
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avl/ DEPUTY REGISTRAR(D) v
To

1« The 5,0.8., Telecod,
Dharmayaram - 515 672,

2, Ths Telecom District Masnager,
Ananthapur - 515 050,

3. The Director General, Telecom,
Represented by Union of India,
New Delhi - 110 BO1.

4, Une copy to Mr.C.Suryanerayana, Advocate,
CAT,Hyderabad.,

5. One copy to M#.V.Bhimanna, Addl.CGIC,
- CAT,Hyderabad, '

6. One copy to Library,CAT,Hyderabad.
7. One copy to Spara. '

YLKR
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